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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD-
{Special Original Jurisdiction)

THURSDAY, THE NINTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND
THE HONOURABLE SRI JUSTICE G M. MOHIUDDIN

WRIT PETITION Nos.20845, 21268, 21275, 21278, 21283, 21284, 21285, 21286,
21288, 21291, 21292, 21293, 21297, 21298, 21300, 21301, 21302, 21303, 21305,
21309, 21311, 21319, 21320, 21321, 21323, 21327, 21331, 21334, 21335, 21341,
21342, 21354, 21355, 21373, 21382, 21387, 21393, 21406, 21510, 21528, 21529,
21539, 21559, 21575, 21610, 21615, 21629, 21656, 21694, 21701, 21719, 21765,
21773, 21775, 21782, 21785, 21790, 24794, 21797, 21800, 21802, 21809, 21878,
21883, 21886, 21889, 21892, 21897, 21921, 21929, 21933; 21954, 21975, 22010,
22066, 22094, 22104, 22115, 22128, 22129, 22135, 22138, 22141, 22187, 22192,
22194, 22197, 22226, 22266, 22289, 22299; 22305, 22307, 22526, 22575, 22782,
22941, 23008, 23028, 23037, 23068, 23126, 23265, 23408, 23505, 23653, 23783,
24041, 24145 and 24384 of 2025

WRIT PETITION NO: 20845 OF 2025:

Between:

M. Lohitha, D/o M. Rajendra Prasad Aged about 17 years, Occ: Student, Rep
by her Natural Mother Madhavarieni Archana, W/o Madhavaneni Rajendra
Prasad, aged about 42 years, Occ. Household, Both are R/o. 18-39/2, Plot
No. 102, Srinagar Colony, Raos Residency, Prashanth Nagar, Siddipet,
Siddipet District. Telangana-502103.

...PETITIONER

AND

1. The State of Telangana, Rep by its Principal Secretary, Medical and Health
Department. Secretariat Hyderabad.

2. The State of Telangana, Rep by Its Principal Secretary, Revenue Department,
Secretariat, Hyderabad.

3. The Union of India, Rep by Ministry of Health and Family Weifare, New Delhi

4. Kaloji Narayana Rao University of Health Sciences, Rep by its Registrar,
Nizampura, Waranga!, Telangana 506007

5. National Testing Agency, 1st Floor, NSIC-MDBP Building, Okhla industrial
Estate, New Delhi, Delht 110020

6. The Tahsildar cum Mandal Revenue Officer, Siddipet District
...RESPONDENTS
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Petition under Article 226 of the Constitution of Ir dia praying that in the
circumstances stated in the affidavit filed therewith, tF 2 High Court may be
pleased to issue an appropriate writ, order or direction, nore pariculary in the
nature of Writ of Mandamus. a. Declare Rule 3(a) of 1elangana Medical and
Dental Colleges Admission (Admission into MBBS and BDS Courses) Rules,
2017 as amended vide G.O. Ms. No. 33 Health, Medical 2 \d Family Welfare (C1)
Department dated 19.07.2024 as being illegal, uncostitutional, manifestly
arbitrary, with malafide intention to over-rule the judgmen s of this Hon'ble Court
b. Declare the Petitioner as local candidates for all purg )ses of admission into
MBBS/BDS pursuant to NEET (UG) 2025 for MBBS/Z DS Admissions under
Competent Authority Quota-2025-26 under aegis of Rzspondent No. 2 c. To
refrain the Respondents from insisting the Petitioner in srocuring the proforma
Resident Certificate in Annexure-1l of Prospectus dated 1£.07.2025 in-order to be.
treated as a local candidate d. Consequently, to direct { e 2nd Respondent to
treat the Petitioner as Local Candidates pursuant to NEET (UG) 2025 for
MBBS/BDS Admissions under Competent Authority Quct 1-2025-26 under aegis -
of Respondent No. 4.

|A NO: 1 OF 2025

Petition under Section 151 CPC praying that in the¢ circumstances stated
in the affidavit filed in support of the petition, the High Cc urt may be pleased to
consider the Residence Certificate that would be furnish:: | by the Petitioner and
direct the Respondent No. 4 to receive and process he Application of the
Petitioner for online Registration for MBBS/BDS coutse admissions under
Competent Authority Quota-2025-26 under aegis of Resondent No. 4 without
insisting Residence Certificate in Annexure-il of the Prc: pectus dt. 15:07.2025
as local candidate as per G.O. Ms. No. 33 Health, Med ¢ al and Family Welfare
(C1) Department dated 18.07.2024, pending disposal of th : above writ petition.

1A NO: 2 OF 2025

Petition under Section 151 CPC praying that in tt¢ circumstances stated
in the affidavit filed in support of the petition. the High Cc urt may be pleased to
Suspend the Rule 3(a) more Particularly Rule 3(a)(in) of 1elangana Medical and
Dental Colleges Admission (Admission into MBBS and 3DS Courses) Rules,
2017 as amended vide G.O. Ms. No. 33 Health. Medical «1 d Family Weifare (C1)
Department dated 19.07.2024, pending disposal of the abc ve WP.

Counsel for the Petitioner: SRt J. VENKAT SA|
Counsel for the Respondent No.1: GP FOR MEDICAL, HE: \LTH & FW
Counsel for the Respondent No.2 & 6: GP FOR REVENU?=

Counsel for the Respondent No.3 & 5: SRI N. BHUJANGA RAO,
DY. SOLICITOR G/ :NERAL OF INDIA

Counsel for the Respondent No.4: SRI T. SHARATH, SC F 2R KNRUHS



WRIT PETITION NO: 21268 OF 2025

Between: :

Surity Sanvitha Gayathri, D/fo. Surity Vienu  Gaopal, Age: 19 Years, Occ:
Student R/o. H.No. 5-11-56/TPH/B/32/A/1, Priya Darshini Colony, Palwancha
(Post & Mandal), Bhadradri Kothagudem District, Telangana State - 507115

..PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secretary, Medical Health and
Family Welfare Department, Secretariat Buildings; Hyderabad.

2. The Kaloji Narayana Rao University of Health: Sciences, Rep. by its Registrar,
Warangal, Telangana State.

..RESPONDENTS

Petition under Article 226 of the Constitution-of India praying that in the
circumstances stated in the affidavit filed therewith, the: High Court may be
pleased to issue a writ or order or direction more particularly in the nature of (a)
Writ of Mandamus declaring the Rule 3(a) of Telangana Medical & Dental
Colleges Admission, (Admission info MBBS & BDS Ceurses) Rules 2017 as
amended vide G.O. Ms. No0.33 Health, Medical and> Family Welfare (C1)
Department dated 19.07.2024 issued by the Respondent No. 1 on the ground that
it is violtative of Articles 14,19 and 21 of Constitution of India and the orders of the
Division Bench of the Honourable Court in W.P. No.21268 of 2023 & Batch dated
29.08.2023 (b) Writ of Mandamus declaring that the: petitioner is a Local
candidate for ali the purposes of Admission into MBBS & BDS Courses for the
Academic year 2025-26 under the aegis of KNR University of Health Sciences,
TFelangana State. '

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule 3(a) of Telangana Medical and Dental Colleges Admission,
(Admission into MBBS and BDS Courses) Rules 2017 as amended vide G.O. Ms.
No.33 Health. Medical and Family Welfare (C1) Department dated 16.07.2025
pending disposal of the Wnit petition. '

IA NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
direct the respondent No. 2 to treat the petitioner as a Local candidate in the
Telangana State for admission into MBBS/BDS under competent Quota 2025-26
in pursuant to NEET (UG) 2025 in accordance with orders of the Division Bench
of the Honourable Court in W.P. No.21268 of 2023 & Batch dated 29.08.2023.

Counsel for the Petitioner: SRI ALLURI DIVAKAR REBDY-



-Counsel for the Respondent No.1: GP FOR MEDICAL, HI ALTH & FW
Counselfor the Respondent No.2: SRI T. SHARATH, SC “OR KNRUHS

WRIT PETITION NO: 21275 OF 202

~ Between:

1. P. Partha Sarathi Reddy, S/o Porla Raghavendrz Reddy, Aged about 18
years, Occ: Student Rfo. 12-20, VTC: Garlapadu, #): Nettempahad, Dharur
Mandal, Jogulamba Gadwal District, Telangana

2. Golla Vaishnavi, D/o Golla Rama Krishna, Agec about: 18 years, Occ:
Student Rfo. H. No. 3-63, Kondair Village, Yerravalli Mandal, Jogulamba
Gadwal District, Telangana

3 K D;vya Sree, D/o K Chinna Maddilety, Aged abolt 18 years, Occ: Student
- Rfo.iH. No. 399 BC Colony, Kurvapally Vlllage le 2ja Mandal, Jogu!amba
Gadwal District, Telangana

...PE‘TITIONERS
- AND

1. The State of Telangana, Rep by its Principal Secreta- , Medical and Heatth
Department, Secretariat, Hyderabad.

2. The State of Telangana, Represented by its Principal >ecretary, Revenue
Department Secretariat, Hyderabad

3. The Wnion of India, Rep by its Ministry of Health and F amily Welfare, New
De!h

4, Kalop ‘Narayana Rao University of Health Sciences, Fi p by its Registrar,
Nizanipura, Warangal, Telangana 506007

5. National Testing Agency, First Floor. NSIC-MDBP Bui ling, Okhla Industrial
Estate, New Delhi, Delhi 110020

6. The Tahsildar - cum - Mandal Revenue Officer, Jogulz nba-Gadwal District
Telangana

...RESPONDENTS

Petition under Article 226 of the Constitution of 111ia praying that in the
circumstances stated in the affidavit filed therewith, ttv- High Court may be
pleased to issue an appropriate writ. Tier or direction, mort particularly one in the
nature of Writ of Mandamus. a. Declare Rule 3(a) of T:langana Medical and
Dental Colleges Admission (Admission into MBBS and BDS Courses) Rules,
2017 as amended vide G.O. Ms. No. 33 Health, Medical au d Family Welfare (C1)
Department dated 19.07.2024 as being illegal, uncoi stitutional, manifestly
arbitrary, with malafide intention to over-rule the judgmern s of this Honble Court
b. Declare the Petitioners No. 1 to 3 as local candidat s for all purposes of
admission into MBBS/BDS pursuant to NEET (UG) 2025 for MBBS/BDS
Admissions under Competent Authority Quota-2025-26 under aegis of
Respondent No. 4 c. Consequently, to direct the Respond ent No. 4 to treat the
Petitioners No. 1 to 3 as Local Candidates pursuant to NEET (UG) 2025 for



MBBS/BDS Admissions under Competent Authority Quota-2025-26 under -aegis
of Respondent No. 4.

1A NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in
‘the affidavit filed in support of the petition, the High Court may be pleased to
.suspend Rule 3(a) of Telangana Medical and Dental Colleges Admission

. - (Admission into MBBS and BDS Courses) Rules, 2017 as amended vide G.O. Ms.

No:. 33 Health, Medica! and Family Welfare (C1) Department  dated 19.07.2024,
-pending disposal of the above writ petition.

fA NO: 2 OF 2025

: Petition under Section 151 CPC praying that in-the circumstances stated in
~ the affidavit filed in support of the petition, the High Court may be pleased to
direct the Respondents to treat the Petitioners No. 1 to 3 as local candidates and
process the Applications of the Petitioners for online Registration for MBBS/BDS
course admissions under Competent Authority Quota-2025-26 under aegis of
‘Respondent No. 4 without relying or insisting upon 4-year consecutive
study/residence in the state of Telangana for the purpose of being treated as a

- local candidate, pending disposal of the above writ petition.

Counsel for the Petitioners: SRI J. VENKAT SAl
. Gounsel for the Respondent No.1: GP FOR MEDICAL, HEALTH & FW
Counsel for the Respondent No.2 & 6: GP FOR REVENUE

Counsel for the Respondent No.3 & 5: SRI N. BHUJANGA RAO,
DY. SOLICITOR GENERAL OF INDIA

Counsel for the Respondent No.4: SRI T. SHARATH, SC FOR KNRUHS

WRIT PETITION NO: 21278 OF 2025

Between:

Oddepalli Sudheshna. D/o. Oddepalii Srinivas, Age 17 Years, Occ: Student.
Represented by Oddepailli Srinivas Age 45 years, Occ: private Employee R/o.
H.No. 28- 229/6- 8. Sapthagiri Colony, Road No. 3, Hamaliwada, Mancherial
(Post and District). Telangana State - 504208 :

...PETITIONER

AND

1. The State of Telangana. Rep. by its Principal- Secretary, Medical Health and
Family Welfare Department, Secretariat Buildings, Hyderabad.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar,
Warangal, Telangana State.

...RESPONDENTS




Petition under Article 226 of the Constitution of [ idia praying that in the
circumstances stated in the affidavit filed therewith, 1e High Court may be
pleased to issue a writ or order or direction more paricul: fy in the nature of Writ
of Mandamus (a) declaring the Notification and prosp< ctus dated 15.07.2025
issued by the Respondent No. 2 wherein the responden: have prescribed that a
candidate shall study or reside for a period of not less than four consecutive
academic years for admission into Under Graduate <ol rses under Competent
Quota in Telangana as Local candidate as per Rule 3(3' of Telangana Medicaf

P

and Dental Colleges Admission, (Admission into MBBS % BDS Courses) Rules

2017 as amended vide G.0.Ms.No. 33 Health, Medical 31d Family Welfare (C1)
Department dated 19.07.2024 issued by the Responden! Jo. 1 as being violative
of Articles 14,19 and 21 of Constitution of India (b) The >onstitutional and tegal
validity of Rule 3(a) of Telangana Medical and Den:i| Colleges Admission,
(Admission into MBBS & BDS Courses) Rules 2017 as a nended vide G. O. Ms.
No. 33 Health, Medical and Family Welfare (C1) Depart nent dated 19.07.2024
issued by the Respondent No. 1 is hereby challenged ¢ n the ground that it is
violative of Articles 14,19 and 21 of Constitution of Ind: and the orders of the
Division Bench of this Honble Court in W.P. No. 21910 »f 2024 & Batch dated
05.09.2024 and W. P. No. 21268 of 2023 and Batch date« 29.08.2023 which had
become final which specifically held that the piace of slidy or residence for a
period of 4 consecutive years prior fo qualifying exam dce s not have any rational
nexus and object sought to be achieved by 2017 Rules (c) declaring that the
petitioner is a Local candidate for all the purposes of A imission into MBBS &
BDS Courses for the Academic year 2025-26 under the ¢ 2gis of KNR University
of Health Sciences, Telangana State.

1A NO: 1 OF 2025

Petition under Section 151 CPC praying that in the . ircumstances stated in
the affidavit filed in support of the petition, the High C»> it may be pleased to
suspend the Rule 3(a) of Telangana Medical & Dent: Colleges Admission,
(Admission into MBBS & BDS Courses) Rules 2017 as 3 nended vide G.O. Ms.
No. 33 Health, Medical and Family Welfare (C1) Deparient dated 19.07.2024
pending disposal of this Writ petition. '

1A NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Co it may be pleased to
direct the respondent No. 2 to treat the petitioner as a .ocal candidate in the
Telangana State for admission into MBBS/BDS under con petent Quota 2025-26
in pursuant to NEET (UG} 2025 in accordance with order: of the Division Bench
of this Honble Court in the orders of the Division Bench « f this Honble Court in
W.P. No. 21910 of 2024 & Batch dated 05.09.2024 and '\ P. No. 21268 of 2023
& Batch dated 29.08.2023.

Counsel for the Petitioner: SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: GP FOR MEDICAL, HE ALTH & FW



(™

~Coufisel for the Respondent No.2: SRI T. SHARATH, SC FOR KNRUHS

WRIT PETITION NO: 21283 OF 2025

Between:

Gangavath Charandesh, Cl/o. Gangavath Ramesh, Age 18 Years, Occ
Student, R/o. H.No. 10-77, Desya thanda, Chinna: Kisapuram, Mulkanoor
Post Gara Mandal, Mahabubabad District, Telangana State - 507210

...PETITIONER :

AND .

1. The State of Telangana, Rep. by its Principal Secretary, Medical Health and
Family Welfare Department, Secretariat Buildings, Hyderabad

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Reglstrar
Warangal, Telangana State .

...Reséonpgu:rs_

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased:to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus (a) declaring the Notification and prospectus dated" 15.07.2025

" issued by the Respondent No.2 wherein the respondents have prescribed that a

candidate shall study or reside for a period of not less than four consecutive

‘academic years for admission into Under Graduate courses under Competent

Quota in Telangana as Local candidate as per Rule 3(a) of Telangana Medical
and Dental Colleges Admission, (Admission into MBBS & BDS Courses) Rules
2017 as amended vide G.O. Ms. No 33 Health, Medical and Family Welfare (C1)
Department dated 19.07.2024 issued by the Respondent No. 1 as being violative
of Articles 14,19 dnd 21 of Constitution of India (b) The Constitutional and legal
validity of Rule 3(a) of Telangana Medical and Dental Colleges: Admission,
(Admission into MBBS & BDS Courses) Rules 2017 as amended vide G.Q. Ms.

No.33 Health, Medical and Family Welfare (C1) Department dated 19.07.2024
issued by the Respondent No. 1 is hereby challenged on the ground that it is
violative of Articles 14.19 and 21 of Constitution of India and the orders of the
Division Bench of this Hon'ble Court in W.P. No. 21910 of 2024 & Batch dated
05.09:2024 and W.P. N0.21268 of 2023 & Batch dated 29.08.2023 which had
become finat which specifically held that the place of study or residence for a

. period of 4.consecutive years prior to qualifying exam does not have any rational

nexus and object- sought to be achieved by 2017 Rules (c) deelaring that the
petitioner-is- a Local candidate for all the purposes of Admission into: MBBS and

. BDS. €ourses for the Academic year 2025-26 under the aegis of KNR University

of Health Sciences, Telangana State.

1A NO: 1 OF 2025

- Petition under Section 151 CPC praying that in the circumstances st‘ated im

the affidavit filed in support of the petition, the High Court may be pleased fo
suspend the Rule 3(a) of Telangana Medical & Dental Colleges Admission,
(Admission into MBBS & BDS Courses) Rules 2017 as amended vide G.O. Ms.




No.33 Health, Medical and Family Weifare (C1) Depart nent dated 19.07.2024
pending disposal of this Writ petition.

IA NO: 2 OF 2025

Petition under Section 151 CPC praying that in the :ircumstances stated in
the affidavit filed in support of the petition, the High Cc urt may be pleased to
direct the respondent No. 2 to treat the petitioner as ¢ Local candidate in the
Telangana State for admission into MBBS/BDS under corpetent Quota 2025-26
in pursuant to NEET (UG) 2025 in accordance with order ; of the Division Bench
of this Hon'ble Court in the orders of the Division Bench f this Hon'ble Court in
W.P. No. 21910 of 2024 & Batch dated 05.09.2024 and V/ P. N0.21268 of 2023 &
Batch dated 29.08.2023.

Counsel for the Petitioner: SRl ALLURI DIVAKAR REDDY
Counsel for the Respondent No.1: GP FOR MEDICAL, HEALTH & FW
Counsel for the Respondent No.2: SRI T. SHARATH, SC | OR KNRUHS

WRIT PETITION NO: 21284 OF 20!

Between:

Dara Poojitha, Clo. Dara Venkateswarlu, Age: 19 Ye ars. Occ: Student, R/o.
H.No. 4-11/1, Dubbagudem, Mulkancor Post, Garl: Mandal, Mahabubabad
District, Telangana State - 507210

...PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secretar , Medical Health and
Family Welfare Department, Secretariat Buildings, Hyc 2rabad.

2. The Kaloji Narayana Rao, University of Health Science s Rep by its Registrar,
Warangal, Telangana State.

...RESPONDENTS

Petition under Article 226 of the Constitution of Ini ia praying that in the
circumstances stated in the affidavit filed therewith, tt¢ High Court may be
pieased to issue a writ or order or direction more particulzu y in the nature of Writ
of Mandamus. (a)} declaring the Notification and prospc¢tus dated 1507.2025
issued by the Respondent No.2 wherein the respondents ave prescribed that a
candidate shall study or reside for a period of not {ess han four consecutive
academic years for admission intc Under Graduate cocrses under Competent
Quota in Telangana as Local candidate as per Rule 3(a) >f Telangana Medical
and Dental Colleges Admission, {(Admission into MBBS 3 BDS Courses) Rules
2017 as amended vide G.O. Ms. No.33 Health, Medical a~ 1 Family Welfare (C1)
Department dated 19.07.2024 issued by the Respondent > 1 as being violative
of Articles 14,19 and 21 of Constitution of India, (b) The Z »nstitutional and legal
validity of Rule 3(a) of Telangana Medical & Denta Colleges Admission,
(Admission into MBBS & BDS Courses) Rules 2017 as ar iended vide G.O. Ms.



No.33 Health, Medical and Family Weifare (C1) Department dated 19.07.2024
issued by the Respondent No. 1 is hereby challenged on the ground that it is
violative of Aitides 14,19 .and 21 of Constitution of India and the orders of the
Division Bench of this Honble Court in W.P. No. 21910 of 2024 & Batch dated
05.09.2024 and W.P. N0.21268 of 2023 & Batch dated 29.08.2023 which had
become final which specifically held that the place of study or residence for a
period of 4 consecutive years prior to qualifying exam does not have any rationial
nexus and object sought to be achieved: by 2017 Rules, (c) declaring that the
petitianer is-a Local candidate for all the purposes of Admission into MBBS &
BDS Courses for the Academic year 2025-26 under the aegis of KNR University
of Health Sciences, Telangana State

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be- pleased to
suspend the Rule 3(a) of Telangana Medical & Dental Colleges Admission,
(Admission into MBBS & BDS Courses) Rules 2017 as amended vide G.O. Ms.
No.33 Health, Medica! and Family Welfare (C1) Department dated 19.07.2024
pending-disposal of this.Writ petition.

IA NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
direct the respondent No. 2 to treat the petitioner as a Local candidate in the.
Telangana State for admission into MBBS/BDS under competent Quota 2025-26
in pursuant to- NEET (UG) 2025 in accordance with orders of the Division Bench
of this. Hon'ble Court in the orders of the Division Bench of this Honble Court in
W.P. No. 21910 of 2024 and Batch dated 05.09.2024 & W.P. No.21268 of 2023 &
Batch dated 29.08.2023.

IA NO: 3 OF 2025

Between:

1. Dara Poojitha, Cfo: Dara Venkateswarlu, Age: 19 Years, Occ: Student, R/o.
H.No. 4-11/1, Dubbagudem, Mulkanoor Post, Garla Mandal, Mahabubabad
District, Telangana State - 507210

...PETITIONER:Neo.1

2. Sahishnu Mantha S/o. Mantha Nagarajaram, Aged about 17 years, Occ:
Student, Minor, Represented by his Father and Natura! Guardian, MANTHA
NAGARAJARAM S/o MV Kameswarao, Aged about 48 years, Occ: Private
employee, R/o. H.No.-29-1355/48, Road No.-2, Near Satoshimaa Temple,
Deendayal Nagar, Old Safilguda, PO Ramakrishna Puran, Medchat Malkajgiri
District.

...PROPOSED IMPLEAD PETITIONER No.2

AND

1. The State of Telangana, Rep. by its Principal Secretary, Medical Health and
Family Welfare Department, Secretariat Buildings, Hyderabad.
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2. The Kaloji Narayana Rao, University of Health Scier ¢ 2s Rep. by its Registrar,
Warangal, Telangana State.

...RESPONDENTS

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High C<urt may be pleased to
IMPLEAD the proposed Petitioner No. 2, SAHISHNU \ ANTHA, S/oc MANTHA
NAGARAJARAM, as a party to the present WP.No.21234 of 2025 as he is a
necessary party Petitioner for proper adjudication of th2 case in the interest of
justice. _
Counsel for the Petitioner: SRI ALLURI DIVAKAR REDC®
Counsel for the Respondent No.1: GP FOR MEDICAL, Ht ALTH & FW
Counsel for the Respondent No.2: SR! T. SHARATH, SC ‘OR KNRUHS

WRIT PETITION NO: 21285 OF 202,

Between:

Nerusu Satya Sree Shivani, Clo. Nerusu N V Rar¢a Rao, Age. 18 Years,
Occ: Student, R/o. H.No. 3-9-360/2, Plot No 34, Jel: Residency, Saraswathi
Nagar, Chintal kunta,lL B Nagar, Mandal Balapur, I strict K V Rangareddy,
Telangana State - 500074

..PETITIONER
AND

1. The State of Telangané,'Rep. by its Principal Secretz 1 /. Medical Health and
Family Welfare Department, Secretariat Buildings, Hv erabad.

2. The Kaloji Narayana Rao University of Health Sciencz ;. Rep. by its Registrar
Warangal, Telangana State.

...RESPONDENTS

Petition under Article 226 of the Constitution of 11 1ia praying that in the
circumstances stated in the affidavit filed therewith, th: High Court may be
pleased to 1ssue a writ or order or direction more particula ly in the nature of Wnit
of Mandamus a) declaring the Notification and prospe: tus dated 1507 2025
issued by the Respondent No.2 wherein the respondents rave prescnibed that a
candidate shall study or reside for a period of not less than four consecutive
academic years for admission into Under Graduate cou ses under Competent
Quota in Tetangana as Local candidate as per Rule 3{a) ¢ ' Telangana Medical &
Dental Colleges Admission, (Admission into MBBS & BDS Courses) Rules 2017
as amended vide G.O. Ms. No.33 Health, Medicat anc Family Welfare (C1)
Department dated 19.07.2024 issued by the Respondent 1 0. 1 as being violative
of Articles 14,19 and 21 of Constitution of India, b) The  onstitutional and legal
validity of Rule 3(a) of Telangana Medical & Dents! Colleges Admission.
(Admisston into MBBS & BDS Courses) Rules 2017 as aiended vide G.O. Ms
No.33 Health. Medical and Family Welfare (C1) Depart1ent dated 19.07.2024
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issued by the Respondent No. 1 is hereby challenged on the ground that i is
violative of Articles 14,19 and 21 of Constitution of India and the orders of the
Division Bench of this Hon'ble. Courtin W.P. No. 21910 of 2024 & Batch dated
05.09.2024 and W.P. N0.21268 of 2023 & Batch dated 29.08.2023 which had
become final which specifically held that the place of study er residence for a
period of 4 consecutive years prior to qualifying exam does not have any rational
nexus and object sought to be. achieved by 2017 Rules, ¢} declaring that the

petitioner is- a Local candidate for all. the purposes of Admission into MBBS &

BDS Courses for the Academic yedr 2025-26 under the aegis of KNR UmverSIty
of Health Sciences, Telangana State.

1A NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit fited in support of the petition, the High Court may be pleased to
direct the respondent No. 2 to treat the petitioner as a Local candidate: in the
Telangana State for admission into MBBS/BDS under competent Quota 2025-26
in pursuant to NEET (UG} 2025 in accordance with orders of the Division Bench
of this Hon'ble Court in the orders of the Division Bench of this Hon'ble Court in
W.P. No. 21910 of 2024 and Batch dated 05.09.2024 and W.P. N0.21268 of 2023
and Batch dated 29.08.2023.

IA NO: 2 OF 2025

Petition under Section. 151 CPC praying that in the circumstances stated in
the affidavit fited in support of the petition, the High Court may be pleased to
suspend the Rule 3(a) of Telangana Medical and Dental Colleges Admission,
(Admission into MBBS and BDS Courses) Rules 2017 as amended vide G.O. Ms.
No.33 Health, Medica! and Family Welfare (C1) Department dated 19.07.2024
pending disposal of this Writ petition.

Counsel for the Petitioner: SRl ALLURI DIVAKAR REDDY
Counsel for the Respondent No.1: GP FOR MEDICAL, HEALTH & FW

Counsel for the Respondent No.2: SRIT. SHARATH, SC FOR KNRUHS

WRIT PETITION NO: 21286 OF 2025

Between:

Amrita Karad, Dfo. Vwek Age: 18 Years, Occ: Student, H.No. 2-33, Mannur
Post, Adilabad District, Te[angana State - 504308

...PETITIONER

AND
1. The State of Tetangana, Rep. by its Principal Secretary, Medical Health and
Family Welfare Department; Secretariat Buildings, Hyderabad.

2 The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar,
Warangal, Telangana State-



...RESPONDENTS -

Petition under Article 226 of the Constitution of Ir dia praying that in the
circumstances stated in the affidavit filed therewith, t1: High Court may be
pleased to issue a writ or order or direction more particula 1y in the nature of Writ
of Mandamus a) declaring the Notification and prospe tus dated 15.07.2025
issued by the Respondent No.2 wherein the respondents nave prescribed that a
candidate shall study or reside for a period of not less than four consecutive
academic years for admission into Under Graduate co. ses under Competent
Quota in Telangana as Local candidate as per Rule 3(z) of Telangana Medical
and Dental Colleges Admission, (Admission into MBBS ¢ BDS Courses) Rules
2017 as amended vide G.O. Ms. No.33 Health, Medical a1 d Family Welfare (C1)
Department dated 19.07.2024 issued by the Respondent ! 0. 1 as being violative
of Articles 14,19 and 21 of Constitution of India, b) The ( onstitutional and legal
validity of Rule 3(a) of Telangana Medical and Denta Colleges Admission,
(Admission into MBBS & BDS Courses) Rules 2017 as a nended vide G.O. Ms.
No.33 Health, Medical and Family Welfare (C1) Departn ent dated 19.07.2024
issued by the Respondent No. 1 is hereby challenged o1 the ground that it is
violative of Articles 14,19 and 21 of Constitution of India and the orders of the
Division Bench of this Hon'ble Court in W.P, No. 21910 « f 2024 & Batch dated
05.09.2024 and W.P. No.21268 of 2023 & Batch dated 29.08.2023 which had
become final which specifically held that the place of su dy or residence for a
period of 4 consecutive years prior to qualifying exam doe not have any rational
nexus and object sought to be achieved by 2017 Rules c¢) declaring that the
petitioner is a Local candidate for all the purposes of A¢mission into MBBS &
BDS Courses for the Academic year 2025-26 under the o .gis of KNR University
of Health Sciences, Telangana State.

A NO: 1 OF 2025

Petition under Section 151 CPC praying that in the ¢ rcumstances stated in
the affidavit filed in support of the petition, the High Ccurt may be pleased to
suspend the Rule 3(a) of Telangana Medical and Denta Colleges Admission,
(Admission into MBBS and BDS Courses)} Rules 2017 as 1 nended vide G.Q. Ms.
No.33 Health, Medical and Family Welfare (C1) Departir 2nt dated 19.07.2024
pending disposal of this Writ petition.

1A NO: 2 OF 2025

Petition under Section 151 CPC praying that in the = rcumstances stated in
the affidavit filed in support of the petition, the High Cot t may be pleased to
direct the respondent No. 2 to treat the petitioner as a { ocal candidate in the
Telangana State for admission into MBBS/BDS under corr etent Quota 2025-26
in pursuant to NEET (UG) 2025 in accordance with orders of the Division Bench
of this Hon'ble Court in the orders of the Division Bench 1 this Hon'ble Court in
W.P. No. 21910 of 2024 and Batch dated 05.09.2024 and / .P. No.21268 of 2023
and Batch dated 29.08.2023.

Counsel for the Petitioner: SRI ALLURI DIVAKAR REDDY
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Counsél for the Respondent:No.1: GP FOR MEDICAL, HEALTH & FW
Counsel for the Respondent No.2: SRl T. SHARATH, SC FOR KNRUHS

WRIT PETITION:NO: 21288 OF 2025

Between:

‘Shaik Haseena, D/o: Shaik Saiduly; Age: 19 Years, Occ: Student, R/o. H.No.
1-55, Hanuman Nagar, Sathupaﬂy (Post & Mandal), Khammam District,
Telangana State - 507303

...PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secretary, Medical Health and
Family Welfare Department, Secretariat Buildings, Hyderabad.

2. The Kaloji Narayana Rao Unlvers:tyof Health Sciences, Rep. by its Registrar,
Warangal, Telangana State.

...RESPONDENTS

Petition under Article 226 of the Constitytion of india praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particutarly in the nature of Writ
of Mandamus: (a) declaring the Notification and prospectus dated 15/07/2025
issued by the Respondent No.2 whenem the respondents have prescribed that a
candidate shall study or reside for a period of not less than four consecutive
academic years for admission into. Under Graduate courses under Competent
Quota in Telangana as Local candidate as per Rule 3(a) of Telangana Medical &
Dental Colleges Admission, (Admission into MBBS & BDS Courses) Rules 2017
as amended vide G.O. Ms. No.33 Health, Medical and Family Welfare (C1)
Department dated 18/07/2024 issued by the Respondent No. 1 as being violative
of Articies 14,19 and 21 of Constifution of India. (b) The Constitutional and legal
validity of Rule 3(a) of Telangana Medical and Dental Colleges Admission.
(Adnussion into MBBS & BDS Courses) Rules. 2017 as amended vide G.O. Ms.
No .33 Health, Medical and Family Welfare (C1) Department dated 19 07.2024
issued by the Respondent No. 1 is hereby challenged on the ground that it is
violative of Articles 14,19 and 21 of Constitution of India and the orders of the
Division Bench of this Honourable Court in W.P. No. 21910 of 2024 & Batch
dated 05/09/2024 and W.P. N0.21268 of 2023 & Batch dated 29/08/2023 which
had become final which specifically held that the place of study or residence for a
period of 4 consecutive years prior to qualifying exam does not have any rational
nexus and object sought to be achieved by 2017 Rules. (c) declanng that the
petitioner is a Local candidate for all the purposes of Admission into MBBS and
BDS Courses for the Academic year 2025-26 under the aegis of KNR University
of Health Sciences, Telangana State.

1A NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
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direct the respondent No. 2 to treat the petitioner as a Local candidate in the
Telangana State for admission into MBBS/BDS under coi wpetent Quota 2025-26
in pursuant to NEET (UG) 2025 in accordance with order ; of the Division Bench
of the Honourable Court in W.P. No.21268 of 2023 and B3 ch dated 29/08/2023

1A NO: 2 OF 2025

Petition under Section 151 CPC praying that in the - :ircumstances stated in
the affidavit filed in support of the petition, the High Ccurt may be pleased to
suspend the Rule 3(a) of Telangana Medical and Dent d Colleges Admission,
(Admission into MBBS and BDS Courses) Rules 2017 as : mended vide G.O. Ms.
No.33 Health, Medical and Family Welfare (C1) Deparent dated 16/07/2025
pending disposal of the Writ petition.

Counsel for the Petitioner: SRI ALLURI DIVAKAR REDDY
Counsel for the Respondent No.1: GP FOR MEDICAL, HE ’-\LTH & FW
Counsel for the Respondent No.2: SRI T. SHARATH, SC | OR KNRUHS

WRIT PETITION NO: 21291 OF 202¢

Between:

Maloth Tejaswini, C/o. Maloth Krishna, Age: 20 Ye: rs, Occ: Studeﬁt, R/o.
H.No. 13-36, Mangithya Thanda. Seripuram, See hampeta Post, Gara
Mandal, Mahabubabad District, Telangana State -507: 10

...PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secreta~ , Medical Health and
Family Welfare Department. Secretariat Buildings, Hy< 2rabad.

2. The Kaloji Narayana Rao University of Health Science: , Rep. by its Registrar,
Warangal, Telangana State.

...RESPONDENTS

Petition under Article 226 of the Constitution of Incia praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particulzr y in the nature of Writ
of Mandamus. (a) declaring the Notification and prospec‘us dated 15/07/2025
issued by the Respondent No.2 wherein the respondents | ave prescribed that a
candidate shall study or reside for a period of not less han four consecutive
academic years for admission into Under Grad ate couries under Competent
Quota in Telangana as Local candidate as per Rule 3(a) o' Telangana Medical &
Dental Colleges Admission, (Admission into MBBS & BDS Courses) Rules 2017
as amended vide G.O. Ms. No.33 Health, Medical and Family Welfare (C1)
Department dated 19/07/2024 issued by the Respondent N». 1 as being violative
of Articles 14,19 and 21 of Constitution of India (b) The C nstitutional and legal
validity of Rule 3(a) of Telangana Medical & Denta’ Colleges Admission,
(Admission into MBBS & BDS Courses) Rules 2017 as an ended vide G.O. Ms.

o

-
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No.33 Health, Medical and Family Welfare (C1) Department dated 19.07.2024
issued by the Respondent No.1 is hereby challenged on the ground that it is
violative of Articles 14,19 and 21 of Constitution of India and the orders of the
Division Bench of this Honourable Court in W.P. No. 21910 of 2024 and Batch
dated 05/09/2024 and W_.P. No.21268 of 2023 and Batch dated 29/08/2023 which
had become final which specifically held that the place of study or residence far a
period of 4 consecutive years prior to.qualifying exam does not have any rational
nexus and object sought to be achieved by 2017 Rules (c) declaring that the
petitioner is a Local candidate for all the purposes of Admission into MBBS and
BDS Courses. for the Academic year 2025-26 under the aegis of KNR University
of Health Sciences, Telangana State.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule 3(a) of Telangana Medical & Dental Colleges Admission,
{Admission into MBBS & BDS Courses) Rules 2017 as amended vide G.O. Ms.
No.33 Health, Medical and Family Welfare (C1) Department dated 19/07/2024
pending disposal of this Writ petition. -

1A NO: 2 OF 2025

Petition under-Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
direct the respondent No. 2 to treat the petitioner as a Local candidate in the
Telangana State for admission into MBBS/BDS under competent Quota 2025-26
in pursuant to NEET (UG) 2025 in accordance with orders of the Division Bench
of this Honourable Court in the orders of the Division Bench of this Honourabie
Court in W.P. No. 21910 of 2024 & Batch dated 05/09/2024 and W.P. No.21268
of 2023 & Batch dated 29.08.2023.

Counsel for the Petitioner: SRI ALLUR! DIVAKAR REDDY
Counsel for the Respondent No.t1: GP FOR MEDICAL, HEALTH & FW

Counsel for the Respondent No.2: SRI T. SHARATH, SC FOR KNRUHS

WRIT PETITION NO: 21292 OF 2025

Between:

Gorrela Roshni, D/o. Gomrela Srinivasa:Rao, Age 18 Years, Occ Student, R/o.
H.No. 6-9-26, Ganesh basthi, Kothagudem, BhadradriKothagudem District,
Telangana State - 507101

...PETITIONER

AND

1. The State of Telangana, Rep. by its F’nncmal Secretary, Medical Health and
Family Welfare Department, Secretariat Buildings, Hyderabad.
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2. The Kaloji Narayana Rao University of Health Science s, Rep by its Reglstrar
Warangal, Telangana State.

...RESPONDENTS

Petition under Article 226 of the Constitution of 1 dia praying that in the
circumstances stated in the affidavit filed therewith, tt= High Court may be
pleased to issue a writ or order or direction more particu'z rly in the nature of Writ -
of Mandamus (a) declaring the Notification and prospe stus dated 16:07.2025
issued by the Respondent No. 2 wherein the respondents have prescribed that a
candidate shall study or reside for a period of not less than four consecutive
academic years for admission into Under Graduate colrses under Competent
Quota in Telangana as Local candidate as per Rule 3(a) « f Telangana Medical &
Dental Colleges Admission, (Admission into MBBS & B[ Courses) Rules 2017
‘as amended vide G.O. Ms. No. 33 Health, Medical a11 Family Welfare (C1)
Department dated 19.07.2024 issued by the Respondent lo. 1 as being violative
of Articles 14,19 and 21 of Constitution of India (b) The ' onstitutional and legal
validity of Rule 3(a) of Tetangana Medical and Dentz| Colleges Admission,

- (Admission into MBBS & BDS Courses) Ruies 2017 as aitended vide G. 0. Ms.

“No. 33 Health, Medical and Family Welfare (C1) Departi1ent dated 19.07.2024
. issued by the Respondent No. 1 is hereby challenged ¢ 1 the ground that it is
vidlative of Articles 14,19 and 21 of Constitution of Indiz and the orders of the
Division Bench of this Honble Court in W.P. No. 21910 ot 2024 and Batch dated
05.09.2024 and W.P. No. 21268 of 2023 & Batch dated 29.08.2023 which had
~ become final which specifically held that the place of <t Wdy or residence for a
. period of 4 consecutive years prior to qualifying exam doe 5 not have any rational
‘nexus -and object sought to be achieved by 2017 Rules (c) declaring that the
petltloner is a Local candidate for all the purposes of A Imission into MBBS &
BDS Courses for the Academic year 2025-26 under the z 2gis of KNR University
of Health Sciences, Telangana State.

1A NO: 1 OF 2025

Petition under Section 151 CPC praying that in the « ircumstances stated in
- the affidavit filed in support of the petition. the High Co it may be pleased to
direct the respondent No. 2 to treat the petitioner as a _ocal candidate in the
‘Telangana State for admission into MBBS/BDS under cor petent Quota 2025-26
in pursuant to NEET (UG) 2025 in accordance with orde of the Division Bench
- of this Honble Court in the orders of the Division Bench - f this Honble Court in
W.P. No. 21910 of 2024 & Batch dated 05.09.2024 and A .P. No. 21268 of 2023
& Batch dated 29.08.2023.

1A NO: 2 OF 2025

Petition under Section 151 CPC praying that in the (ircumstances stated in
the affidavit filed in support of the petition, the High Co it may be pleased to
suspend the Rule 3(a) of Telangana Medicat and Dentz! Colleges Admission,
(Admission into MBBS and BDS Courses) Rules 2017 as a1 nended vide G. O. Ms.
No. 33 Health, Medical and Family Wetfare {C1) Deparir ient dated 19.07.2024
pending disposal of this Writ petition.
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Counset for the Petitioner: SRI ALLURI DIVAKAR REDDY
Counsel for the Respondent No.1: GP FOR MEDICAL, HEALTH & FW
Counsel for the Res_ponde'nt No.2: SRI T. SHARATH, SC FOR KNRUHS

WRIT PETITION NO: 21293 OF 2025

Between:

Banoth Manasa, Clo. Banoth Krshna, Age: 18 Years Occ: Student, R/o.
HNo. 7- 5-12/1A Medhara Basthi, Kothagudem Badradri Kothagudem
District, Telangana State - 507101

..PETITIONER

AND

1. The State of Telangana, Rep. by its Pnnc&pal Secretary, Medical Health and
- Family Welfare Department, Secretariat Buildings, Hyderabad

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar,
Warangal, Telangana State

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that' in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction. more particularly in the nature of Writ
" .of Mandamus: (a) declaring the Natification and. prospectus dated 15.07.2025
issued by the Respondent No.2 wherein the respondents have prescribed that a
candidate shall study or reside for a period of not less than four consecutive
academic years for admission into Under Graduate courses under Competent
Quota in Telangana as Local candidate as per Rule 3(a) of Telangana Medical &
Dental Colleges Admission, (Admission into MBBS & BDS Courses) Rules 2017
as amended vide G.O. Ms. No.33 Health, Medical and Family Welfare (C1)
Department dated 19.07.2024 issued by the Respondent No. 1 as being violative
of Articles 14,19 and 21 of Constitution of India (b)The Constitutional and legat
validity of Rule 3(a) of Telangana Medical and Dental Colleges Admission,
(Admission into MBBS & BDS Courses) Rules 2017 as amended vide G.O. Ms.
No.33 Health, Medical and Family Welfare (C1) Department dated 19.07.2024
issued by the Respondent No. 1 is hereby challenged on the ground that it is
violative of Articles 14,19 and 21 of Constitution .of India and the orders of the
Division Bench of this Honorable Court in W.P. No. 21910 of 2024 & Batch dated
05.09.2024 and W.P. N0.21268 of 2023 & Batch dated 29.08.2023 which had
become final which specifically held that the place of study or residence for a
period of 4 consecutive years prior to qualifying exam does not have any rational
nexus and object sought to be achieved by 2017 Rules (c)declaring that the
petitioner is a Local candidate for all the purposes of Admission into MBBS &
BDS Courses for the Academic year 2025-26 under the aegis of KNR University
of Health Sciences, Telangana State.
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IA NO: 1 OF 2025

Petition under Section 151 CPC praying {hat in the circumstances stated in -
the affidavit filed in support of the petition, the High Ccurt may be pleased to
suspend the Rule 3(a) of Telangana Medical & Dent |l Colleges Admission,
{Admission into MBBS & BDS Courses) Rules 2017 as : mended vide G.O. Ms.
No.33 Health, Medical and Family Welfare (C1) Depart nent dated 15 07.2025

pending disposal of this Writ petition.

1A NO: 2 OF 2025

Petition under Section 151 CPC praying that in the :ircumstances stated in
the affidavit fited in support of the petition, the High Ccurt may be pleased to

- direct the respondent No. 2 to treat the petitioner as a Local candidate in the

Telangana State for admission into MBBS/BDS under co npetent Quota 2025-26
i pursuant to NEET (UG) 2025 in accordance with order s of the Division Bench

“of this Hon'ble Court in the orders of the Division Bench: >f this Hon'ble Court in

W.P. No. 21910 of 2024 & Batch dated 05.09.2024 and \W P. No. 21268 of 2023 &
Batch dated 29.08.2023.

Counsel for the Petitioner: SRI ALLURI DIVAKAR REDC
Counsel fbr the Respondent No.1: GP FOR MEDICAL, HI ALTH & FW -

 Counsel for the Respondent No.2: SRI T. SHARATH, SC “OR KNRUHS

WRIT PETITION NO: 21297 OF 2025

‘Between:

Chennam Alaikya, D/o. Chennam Ashok, Age: 18 */ :ars, Occ: Student, R/o.
HaNo. 3-63/1, Chinna Gollapally. Shamshabad Mand: 1, Ranga Reddy Dlstnct
Telangana State-5012189.

...PETITIONER

AND

1. The State of Telangana. Rep. by its Principal Secreta y, Medical Health and
Family Welfare Department. Secretariat Buildings, Hy jerabad.

2. The Kaloji Narayana Rao University of Health Science s, Rep. by its Reglstrar
Warangal, Telangana State.

-.RESPONDENTS

Petition under Article 226 of the Constitution of 1dia praying that in the
circumstances stated in the affidavit filed therewith, tt= High Court may be
pleased to issue a writ or order or direction more particu ¢ rly in the nature of Writ
of Mandamus: (a) declaring the Notification and prosgpe ctus dated 16.07.2025
issued by the Respondent No.2 wherein the respondents have prescribed that a
candidate shall study or reside for a period of not less than four consecutive
academic years for admission into Under Graduate cctrses under Competent
Quota in Telangana as Local candidate as per Rule 3(a) « f Telangana Medical &
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Dental“_(jdﬂeges Admission, {Admission into MBBS & BDS Courses) Rules 2017
- as amended vide G:Q. Ms. No.33 Heaith, Medical and -Family Welfare (C1)
‘Department dated 19.07.2024 issued by the Respondent.No: 1 as being violative -
- of Articles 14,19 and 21 of Canstitution of India, (b) The Constitutional and legal
validity of Rule 3(a) of Telangana Medical & Dental Colleges Admission,
(Admission into MBBS & BDS Courses) Rules 2017 as amended vide G.O. Ms.

- "No.:33 Health, Medical and Family Welfare (C1). Department dated. 19.07.2024

issued_by the Respondent No. 1 is hereby chalienged on the ground that it is
violative of Articles 14,19 and 21 of Constitution of India and thie orders of the
Bivision Bench of this Honble Court in W.P. No. 21910 of 2024 and Batch. dated
-05.09.2024 and W.P. No.21268 of 2023 and Batch dated 29.08.2023 which had
- became final which specifically held that the place of study or residence for a
period of 4 consecutive years prior to qualifying exam does not have any rational
nexus and object sought to be achieved by 2017 Rules, (c) declaring that the
" petitioner is a Local candidate for all the purposes of Admission-into MBBS &
BDS Courses for the Academic year 2025-26 under the aegis of KNR Unwersrty
of Health. Sciences, Telangana State. :

. 1A NO: 1 OF 2025

~ Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court' may be pleased to
direct the respondent No. 2 to treat the petitioner as a Local candidate in the
- Telangana State for admission into MBBS/BDS under competent Quota 2025-26
in pursuant to NEET (UG) 2025 in accordance with orders of the Division Bench
of this. Honble Court in the orders of the Division Bench of this Honble Court in
-~ W.P. No. 21910 of 2024 & Batch dated 05.09.2024 and W:P. §0.21268 of 2023 &
Batch dated 29.08.2023.

1A NO: 2 OF 2025

. Petition under Section 151 CPC praying that in the circumstances stated in
-the affidavit filed in support of the petition, the High Court may. be pleased to

suspend the Rule 3{a) of Telangana Medical & Dental Colleges Admission,

(Admission.into MBBS & BDS Courses) Rules 2017 as amended vide G.O. Ms.

No0.33 Health, Medical and Family Welfare (C1) Department dated 19.07.2024
pending disposal of this Writ petition.

.Counsel for the Petitioner: SR{ ALLURI DIVAKAR REDDY
Counsel for the Respondents: GP FOR MEDICAL HEALTH FW

WRIT PETITION NO: 21298 OF 2025

Between:

Thunagar Sai Pragna Shree, D/o. Thunagar Vijay Kumar, Age: 18 Years, Occ:
Student, R/fo. H.No. 2-14. Station Gundrathi Madugu, Kuruvuri Mandal,
Mahabubabad District, Telangana State-506101.

...PETITIONER
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AND

1. The State of Telangana, Rep. by its Principal Secreta y, Medical Health and
Family Welfare Department, Secretariat Buildings, Hy lerabad.

2. The Kaloji Narayana Rao University of Health Science s, Rep. by its Registrar,
Warangal, Telangana State. '

...RESPONDENTS

Petition under Article 226 of the Constitution of Ir dia praying that in the
circumstances stated in the affidavit filed therewith, th: High Court may be
pleased to issue a writ or order or direction more particulz Iy in the nature of Writ
of Mandamus. (a) declaring the Notification and prosps :tus dated 15.07.2025
issued by the Respondent No.2 wherein the respondents have prescribed that a
candidate shall study or reside for a period of not less than four consecutive
academic years for admission into Under Graduate coL ses under Competent
Quota in Telangana as Local candidate as per Rule 3(a of Telangana Medical
and Dental Colleges Admission, (Admission into MBBS zr 4 BDS Courses) Rules
2017 as amended vide G.O. Ms. No.33 Health, Medical a 1d Family Welfare (C1)
Department dated 19.07.2024 issued by the Respondent | lo. 1 as being violative
of Articles 14,19 and 21 of Constitution of india, (b) The ( onstitutional and legal
validity of Rule 3(a) of Telangana Medicat and Dent: Colleges Admission,
(Admission into MBBS and BDS Courses) Rules 2017 as : mended vide G.O. Ms.
No.33 Heatth, Medical and Family Welfare (C1) Deparirient dated 19.07.2024
issued by the Respondent No. 1 is hereby challenged :1 the ground that it is
violative of Articles 14,19 and 21 of Constitution of India and the orders of the
Division Bench of this Honble Court in W.P. No. 21910 f 2024 & Batch dated
05.09.2024 and W.P. N0.21268 of 2023 & Batch datec 29.08.2023 which had
become final which specifically held that the place of st idy or residence for a
period of 4 consecutive years prior to qualifying exam do= ;5 not have any rational
nexus and object sought to be achieved by 2017 Rules (c) declaring that the
petitioner is a Local candidate for all the purposes of A imission into MBBS &
BOS Courses for the Academic year 2025-26 under the 2 :gis of KNR University
of Health Sciences, Telangana State.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the (ircumstances stated in
the affidavit filed in support of the petition, the High Co it may be pleased to
suspend the Rule 3(a) of Telangana Medical and Dent:z| Colleges Admission,
(Admission into MBBS and BDS Courses) Rules 2017 as ¢ nended vide G.O. Ms.
No0.33 Health, Medical and Family Welfare (C1) Departn ent dated 19.07.2024
pending disposal of this Writ petition.

IANO: 2 OF 2025

Petition under Section 151 CPC praying that in the ¢ rcumstances stated in
the affidavit filed in support of the petition, the High Coi rt may be pleased to
direct the respondent No. 2 to treat the petitioner as a | ocal candidate in the
Telangana State for admission into MBBS/BDS under con petent Quota 2025-26
in pursuant to NEET (UG) 2025 in accordance with orders of the Division Bench
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I

.of this- Honble Court in- the orders of the Division. Bench of this Honble Court in

W.P. No. 21910 of 2024 and Batch dated 05.09.2024 and W.P. No.21268 of 2023

-and Batch dated 29.08.2023.

cou'n_se[-for the Petitioner: SRl ALLURI PIVAKAR REDDY

" Counsel for the Respondent No.1: GP FOR MEDICAL, HEALTH;& FW

_AND _

“Counsel for the-Respondent No.2: SRI T. SHARATH, SC FOR KNRUHS

WRIT PETITION NO: 21300 OF 2025

- Between: -

. Puppireddy Sachethan, S/o. Sridhar, Age: 17 years, Occ: Student, Rep by his

- guardian and father Puppireddy Sridhar, Sfo. Lachanna, Age. 45 years, Occ:

- Private Lecturer Rfo. H.No. 4-43, Neelwai Village, Vemanpally - Mandal,
Mancherial District, Telangana State.

...PETITIONER
* The State of Telangana, Rep. by its Principal Secretary, Medical'@Héalth_-and

Family Welfare Department, Secretariat Buildings, Hyderabad:

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by'ité-, Régis,tt“_a?, -
- Warangal, Telangana State. AR

.,.RESP_QNDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstarnices stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Wit

- of Mandamus. (a)declaring the Notification and prospectus dated 15.07.2025
- issued by-the-Respondent No.2 wherein the respondents have prescribed-that a

 candidate shall study or reside for a period of not less than four consecutive

academic years for admission into Under Graduate courses under Competent
Quota in Telangana as Local candidate as per Rule 3(a) of Telangana Medical &
Dental.Colleges Admission, (Admission into MBBS & BDS Courses) Rules 2017
as amended vide G.O. Ms. No0.33 Health, Medical and Family Welfare- (C1)
Department dated 19.07.2024 issued by the Respondent No. 1 as being violative

~ of Articles ¥4,19 and 21 of Constitution of India (b)The Constitutional and legal

validity of Rule 3(a) of Telangana Medical and Dental Colleges Admission,
(Admission into MBBS & BDS Courses) Rules 2017 as amended' vide G.O. Ms.
No:33 Health, Medical and Family Welfare (C1) Department dated 19.07.2024
issued by the Respondent No. 1 is hereby challenged on the ground that it is
violative of Articles 14,19 and 21 of Constitution of India and the orders of the

" Division Bench of this Hon'ble Court in W.P. No. 21910 of 2024 & Batch dated
- 05.09.2024 and. W.P. No.21268 of 2023 & Batch dated 29.08.2023. which had
- become final which specifically held that the place of study or residence for a
" " period of 4 consecutive years priof to qualifying exam does not have any rational

nexus. and object sought to be achieved by 2017 Rules declaring that the
petitioner is a Local candidate for all the purposes of Admission into MBBS &
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BOS Courses for the Academic year 2025-26 under the : egis of KNR University
of Health Sciences, Telangana State.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the: :ircumstances stated in
the affidavit filed in support of the petition, the High Ccurt may be pleased to
suspend the Rule 3(a) of Telangana Medical and Dertil Colleges Admission,
(Admission into MBBS and BDS Courses) Rules 2017 as 1mended vide G.O. Ms.
No0.33 Health, Medical and Family Welfare (C1) Depart nent dated 19.07.2024
pending disposal of this Writ petition.

[A NO: 2 OF 2025

Petition under Section 151 CPC praying that in the :ircumstances stated in
the affidavit filed in support of the petition, the High Cc urt may be pleased to
direct the respondent No. 2 to treat the petitioner as ¢ Local candidate in the
Telangana State for admission into MBBS/BDS under cotwetent Quota 2025-26
in pursuant to NEET (UG) 2025 in accordance with order : of the Division Bench
of this Hon'ble Court in the orders of the Division Bench Hf this Hon'ble Court in
W.P. No. 21910 of 2024 and Batch dated 05.09.2024 anc V.P. No.21268 of 2023
and Batch dated 29.08.2023,

Counsel for the Petitioner: SRI ALLURI DIVAKAR REDDY
Counsel for the Respondent No.1: GP FOR MEDICAL, HE ALTH & FW
Counsel for the Respondent No.2: SRI T. SHARATH, SC | OR KNRUHS

WRIT PETITION NO: 21301 OF 202!

Between:

Regulagadda Sree Haritha, D/o. Regulagadda Nagar: ju, Age: 19 Years, Occ:
Student, R/o. H.No. 3-196/c, Gandhinagar, Sulthan ibad {(Post & Mandal),
Karimnagar District, Telangana State - 505185

...PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secretar +, Medical Health and
Family Welfare Department, Secretariat Buildings, Hyc erabad.

2. The Kaloji Narayana Rao University of Health Scienc: ;, Rep. by its Registrar.
Warangal, Telangana State.

..RESPONDENTS

Petition under Article 226 of the Constitution of In fia praying that in the
circumstances stated in the affidavit filed therewith, th« High Court may be
pleased to issue a writ or order or direction more particula ly in the nature of Writ
of Mandamus. {a)declaring the Notification and prospeclus dated 15.07.2025
issued by the Respondent No.2 wherein the respondents have prescribed that a

-
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candidate “shall study or reside for a period of not less than four consecutive
academic years for admission into Under Graduate courses under Competent
Quota in Telangana as Local candidate as per Rule 3(a) of Telangana Medical
and Dental €olleges Admission, (Admission into MBBS and BDS Courses) Rules
2017 as amended vide G.O. Ms. No.33 Health, Medical and Family Welfare (C1}
Department dated 19.07.2024 issued by the Respondent No. 1 as being violative
of Articles 14,19 and 21 of Constitution of India. (b)The Constitutional and legal

- validity of Rule 3(a) of Telangana Medical and Dental Colleges Admission,

(Admission into MBBS and BDS Courses) Rules 2017 as amended vide G.O. Ms,
No.33 Health, Medical and Family Welfare (C1) Department dated 19.07.2024
issued by the Respondent No. 1 is hereby challenged on the ground that it is
violative of Articles 14,19 and 21 of Constitution of India and the orders of the
Division Berich of this Hon'ble Court in W.P. No. 21910 of 2024 & Batch dated
05.09.2024 and W.P. No.21268 of 2023 & Batch dated 29.08.2023 which had
become- final which specifically held that the place of study or residence for a
period of 4 consecutive years prior te qualifying exam does not have any rational
nexus and object sought to be achieved by 2017 Rules. (c)declaring that the

~ petitioner is a Local candidate for all the purposes of Admission into MBBS &

BDS Courses. for the Academic year 2025-26 under the aegis of KNR University
of Health Sciences, Telangana State.

1A NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the pelition, the High Court may be pleased to
direct the respondent No. 2 to treat the petitioner as a Local candidate in the
Telangana State for admission into MBBS/BDS under competent Quota 2025-26
in pursuant to NEET (UG). 2025 in accordance with orders of the Division Bench
of the Hon'ble Court in W.P. No.21268 of 2023 and Batch dated 29.08.2023.

IA NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule 3(a) of Telangana Medical and Dental Colleges Admission,
(Admission into MBBS and BDS Courses) Rules 2017 as amended vide G.0. Ms.
No.33 Health, Medical and Family Welfare (C1) Department dated 19.07.2025
pending disposal of the Writ petition.

Counsel for the Petitioner: SRI ALLURI DIVAKAR REDDY
Counsel for the Respondent No.1: GP FOR MEDICAL, HEALTH & FW
Counsel for the Respondent No.2: SRI T. SHARATH, SC FOR KNRUHS

WRIT PETITION NO: 21302 OF 2025

Between:
Shaik AthiyaKowsar, D/o. JakeerAhmmed, Age: 18 years, Occ: Student, R/o.
H.No. 3-43/2, Mazeed Road, Sathupally, Khammam,Telangana - 507303
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...PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secreta y, Medical Health and
Family Welfare Department, Secretariat Buildings, Hy lerabad.

2. The Kaloji Narayana Rao University of Health Scienc: s, Rep. by its Registrar,
Warangal, Telangana State. - '

...RESPONDENTS

Petition under Articte 226 of the Constitution of 1 dia praying that in the
circumstances stated in the affidavit filed therewith, it e High Court may be
pleased to issue a writ or order or direction more particu : rly in the nature of Writ
of Mandamus: (a) declaring the Notification and prosge ctus dated 15/07/2025
tssued by the Respondent No.2 wherein the respondents have prescribed that a
candidate shall study or reside for a period of not less than four consecutive
academic years for admission into Under Graduate ccirses under Competent
Quota in Telangana as Local candidate as per Rule 3(a of Telangana Medical
and Dental Colleges Admission, (Admission into MBBS a: d BDS Courses) Rules
2017 as amended vide G.O. Ms. No.33 Health, Medical = 1d Family Welfare (C1)
Department dated 19/07/2024 issued by the Responden! Vo. 1 as being violative
of Articles 14,19 and 21 of Constitution of India. (b) The Zonstitutional and legal
validity of Rule 3(a) of Telangana Medical and Den: | Colleges Admission,
(Admission into MBBS and BDS Courses) Rules 2017 as 1mended vide G.O. Ms.
No.33 Health, Medical and Family Welfare (C1) Depart nent dated 19/07/2024
issued by the Respondent No. 1 is -hereby chailenged « n the ground that it s
violative of Articles 14,19 and 21 of Constitution of indi: and the orders of the
Dwision Bench of this Honourable Court in W.P. No. 2110 of 2024 and Batch
dated 05/09/2024 and W.P. No0.21268 of 2023 & Batch « ated 29/08/2023 which
had become final which specifically held that the place of study or residence for a
period of 4 consecutive years prior to qualifying exam doc s not have any rational
nexus and object sought to be achieved by 2017 Rules (c) declaring that the
petitioner s a Local candidate for all the purposes of 2 3mission into MBB8S &
BDS Courses for the Academic year 2025-26 under the : egis of KNR University
of Health Sciences, Telangana State.

IANO: 1 OF 2025

Pettion under Section 151 CPC praying that in the ircumstances stated in
the affidavit filed in support of the petition, the High Ccurt may be pleased to
direct the respondent No. 2 to treat the petitioner as a1 Local candidate in the
Telangana State for admission into MBBS/BDS under co npetent Quota 2025-26
in pursuant to NEET (UG) 2025 in accordance with order s of the Division Bench
of this Honourable Court in the orders of the Division B¢ nch of this Honourable
Court in WP No. 21910 of 2024 & Batch dated 05/09/2( 24 and W.P. No.21268
of 2023 & Batch dated 29/08/2023.

IANO: 2 OF 2025

Petition under Section 151 CPC praying that in the :ircumstances stated in
the affidavit filed in support of the petition, the High Ccurt may be pleased to
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suspend the Ruie 3(a) of Telangana Medical and Dental Colleges Admission,
(Admission into MBBS & BDS Courses) Rules 2017 as amended vide G.O. Ms.
No.33 Health, Medical & Family Welfare (C1) Department dated 19/07/2024.
pending disposal of this Writ petition.

Counsel for the Petitioner: SRI ALLURI-DIVAKAR REDDY

Counsel for the Respondentho.t GP FOR MEDICAL, MEALTH & FW

Counsel for the Respondent No.2: SRI T. SHARATH, SC FOR KNRUHS

WRIT PETITION NO: 21303 OF 2025

Between:

MOHAMMAD NIMEESHA, Dfo. Mohammad Feroz Ul Hussain, Age: 19
Years, Occ: Student, R/o. H.No. 15-6-15/10, SCB Nagar, Ramavaram Post,
Kothagudem Mandal, Badradri Kothagudem District, Telangana State -
507118.

...PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secretary, Medical Health and
Family Welfare Department, Secretarat Buildings, Hyderabad

2. The Kaloji Narayana Rao Wniversity of Health Sciences, Rep. by its Registrar,
Warangal, Telangana State.

...RESPONDENTS

Petition under Adicle 226 of the Constitution of India praying that in the
circumstances stated: in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Wnit
of Mandamus: .(a) declaring the Notification and prospectus dated 15.07.2025
issued by the Respondent No.2 wherein the respondents have prescribed that a
candidate shal study or reside for a period of not less than four consecutive
academic years for admission into Under Graduate courses under Competent
Quota in Telangana as Local candidate as per Rule 3(a) of Telangana Medical &
Dental Colieges Admission, (Admission into MBBS & BDS Courses) Rules 2017
as amended vide G.O. Ms. No.33 Health, Medical and Family Welfare (C1)
Department dated 19.07.2024 issued by the Respondent No.1 as being violative
of Articles 14,19 and 21 of Constitution of India (b) The Constitutional and legal
validity of Rule 3(a) of Telangana Medical & Dental Colleges Admission,
(Admission into MBBS & BDS Courses) Rules 2017 as amended vide G.O. Ms.
No.33 Health, Medical and Family Welfare {C1) Depariment dated 19.07.2024
issued by the Respondent No. 1 is hereby challenged on the ground that it is
violative of Articles 14,19 and 21 of Constitution of India and the orders of the
Division Bench of this Honourable Court in W.P. No. 21910 of 2024 & Baltch
dated 05.09.2024 and W.P. N0.21268 of 2023 and Batch dated 29.08.2023 which
had become final which specifically held that the place of study or residence for a
period of 4 consecutive years prior to qualifying exam does not have any rational
nexus and object sought to be achieved by 2017 Rules (c) declaring that the
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petitioner is a Local candidate for all the purposes of Ad nission into MBBS and
BDS Courses for the Academic year 2025-26 under the : egis of KNR University
of Health Sciences, Telangana State.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the :ircumstances stated in
the affidavit filed in support of the petition, the High C: it may be pleased to
direct the respondent No. 2 to treat the petitioner as z _ocal candidate in the
Telangana State for admission into MBBS/BDS under ccripetent Quota 2025-26
in pursuant to NEET (UG) 2025 in accordance with order of the Division Bench
of this Hon'ble Court in the orders of the Division Bench f this Hon'ble Court in
W.P. No. 21910 of 2024 & Batch dated 05.09.2024 and W P. N0.21268 of 2023 &
Batch dated 29.08.2023.

1A NO: 2 OF 2025

Petition under Section 151 CPC praying that in the « ircumstances stated in
the affidavit filed in support of the petition, the High Co it may be pleased to
suspend the Rule 3(a) of Telangana Medical & Dents Colleges Admission,
(Admission into MBBS & BDS Courses) Rules 2017 as a nended vide G.O. Ms.
No.33 Health, Medical and Family Weifare (C1) Departr ent dated 19.07.2024
pending disposal of this Writ petition.

Counsel for the Petitioner: SRI ALLURI DIVAKAR REDDY
Counsel for the Respondent No.1: GP FOR MEDICAL, HEALTH & FW
Counsel for the Respondent No.2: SRI T. SHARATH, SC I OR KNRUHS

WRIT PETITION NO: 21305 OF 202¢

Between:

R. Nikitha, Dfo. R. Jammanna, Age: 18 Years, Occ: St ident Rfo. H.No. 11-46,
Revulapally Post, Dharoor Mandal, Chintharevula, Privadarshini Juriyala
Project, Dharur, Jogulamba Gadwal District, Telangan: State - 509125

...PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secreta~ , Medical Health and
Family Welfare Department, Secretariat Buildings, Hyd 2rabad.

2. The Kaloji Narayana Rao University of Health Science: , Rep. by its Registrar,
Warangal, Telangana State.

...RESPONDENTS

Petition under Article 226 of the Constitution of incia praying that in the
circumstances stated in the affidavit filed therewith, tre High Court may be
pleased to issue a writ or order or direction more particuls 1 y in the nature of Writ
of Mandamus.(a) declaring the Notification and prospec us dated 15/07/2025

-
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issued by the Respondent No.2 wherein the respondents have prescribed that a
candidate shall study or reside for a peried of not less than four consecutive
academic years for admission into Under Graduate courses under Competent
Quota in Telangana as Local candidate as per Rule 3(a) of Telangana Medical &
Dental Coileges Admission, (Admiission into MBBS & BDS Courses) Rules 2017
as amended vide G.O. Ms. No0.33 Health, ‘Medical and Family Welfare (C1)
Department dated 19/07/2024 issued by the Respondent No.1 as being viotative
of Articles 14,19 and 21 of Constitution of India (b) The Constitutional and legal
validity of Rule 3(a) of Telapgana Medical & Dental Colieges Admission,
(Admission into MBBS & BDS Courses) Rules 2017 as amended vide G.O. Ms.
No.33 Health, Medical and Family Welfare (C1) Department dated 19.07.2024
issued by the Respondent No. 1 is hereby challenged on the ground that it is
violative of Articles 14,19 and 21 of Constitution of India and the orders of the
Division Bench of this Honourable Court in W.P. No. 21910 of 2024 & Batch
dated 05/09/2024 and W.P. N0.21268 of 2023 & Batch dated 29/08/2023 which
had become final which specifically held that the place of study or residence for a
period of 4 consecutive years prior to qualifying exam does not have any rational
nexus and object sought to be achieved by 2017 Rules (c) declaring that the
petitioner is a Locat candidate for alt the purposes of Admission into MBBS &
BDS Courses for the Academic year 2025-26 under the aegis of KNR University
of Health Sciences, Telangana State.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of.the petition, the High Court may be pleased to
suspend the Rule 3(a) of Telangana Medical & Dental Colteges Admission,
(Admission info MBBS & BDS Courses) Rules 2017 as amended vide G.O. Ms.
No.33 Health, Medical and Family Welfare (C1) Department dated 16.07.2025
pending disposal of their Writ petition.

1A NO: 2 OF 2025

Petition under Section 151 CPC praying. that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
direct the respondent No. 2 to treat the petitioner as a Local candidate in the
Telangana State for admission into MBBS/BDS under competent Quota 2025-26
in pursuant to NEET (UG) 2025 in accordance with orders of the Division Bench
of their Honourable Court.in W.P. N0.21268 of 2023 & Batch dated 29/08/2023.

Counsel for the Petitioner: SRI ALLURIDIVAKAR REDDY
Counsel for the Respondent No.1: GP FOR MEDICAL, HEALTH & FW

Counsel for the Respondent No.2: SRET. SHARATH, SC FOR KNRUHS
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WRIT PETITION NO: 21309 OF 202

Between:

Azizuddin Syed, Slo. Late Anjum Rahman, agec about 20 Years, Occ:
Student, R/0.402, Nanal Nagar X Road, 12-2-719 Beside Morine Bakery,
Mehdipatnam, Langar House, Hyderabad, Telangana >tate-500008. .

...PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secreter 1, Medical Health and
Family Welfare Department, Secretariat Buildings, Hy« erabad

2. The Kaloji Narayana Rao University of Health Scienca 5, Rep. by its Registrar,
Warangal, Telangana State.

...RESPONDENTS

Petition under Article 226 of the Constitution of Inlia praying that in the
circumstances stated in the affidavit filed therewith, th: High Court may be
pleased to issue a writ or order or direction more particula ly in the nature of Writ
of Mandamus: (a) declaring the Notification and prospe :tus dated 15.07.2025
issued by the Respondent No.2 wherein the respondents 1ave prescribed that a
candidate shall study or reside for a period of not less than four consecutive
academic years for admission into Under Graduate coi ses under Competent
Quota in Telangana as Local candidate as per Rule 3(a) ¢ f Telangana Medical &
Dental Colieges Admission, (Admission into MBBS & BLC¢ Courses) Rules 2017
as amended vide G.O. Ms. No0.33 Health, Medical arc Family Welfare (C1)
Department dated 19.07.2024 issued by the Respondent { lo. 1 as being violative
of Articles 14,19 and 21 of Constitution of India, (b) The (onstitutional and legal
validity of Rule 3(a) of Telangana Medical & Dental Cotleges Admission,
{Admission into MBBS & BDS Courses) Rules 2017 as a nended vide G.O. Ms.
- No.33 Health, Medical and Family Welfare (C1) Departr ient dated 19.07.2024
issued by the Respondent No. 1 is hereby challenged >1 the ground that it is
violative of Articles 14,19 and 21 of Constitution of India and the orders of the
Division Bench of this Honble Court in W.P. No. 21910 cf 2024 and Batch dated
05.08.2024 and W.P. No.21268 of 2023 and Batch dated 29.08.2023 which had
become final which specifically held that the place of st idy or residence for a
period of 4 consecutive years prior to qualifying exam do=; not have any rational
nexus and object sought to be achieved by 2017 Rules (c) declaring that the
petitioner is a Local candidate for all the purposes of A Imission into MBBS &
BDS Courses for the Academic year 2025-26 under the 2 :gis of KNR University
of Health Sciences, Telangana State.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the « ircumstances stated in
the affidavit filed in support of the petition, the High Co it may be pleased to
direct the respondent No. 2 to treat the petitioner as a .ocal candidate in the
Telangana State for admission into MBBS/BDS under cor ipetent Quota 2025-26
in pursuant to NEET (UG) 2025 in accordance with order: of the Division Bench
of this Hon'ble Court in the orders of the Division Bench « f this Hon'ble Court in



29

—

W.P. No. 21910 of 2024 and Baich dated 05.09.2024 and W.P. No.21268 of 2023
and Batch dated 29.08.2023.

IA NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in
the- affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rute 3(a) of Telangana Medical and Dental Colleges Admission,
(Admission into MBBS and BDS Courses) Rules 2017 as amended vide G.O. Ms.
No.33 Health, Medical and Family Welfare (C1) Department dated 19.07.2024
pending disposal of this Writ petition.

Counsel for the Petitioner: SRI ALEURI DIVAKAR REDDY
Counsel for the Respondent No.1: GP FOR MEDICAL, HEALTH & FW
Counsel for the Respondent No.2:-SRI T. SHARATH, SC FOR KNRUHS

WRIT PETITION NO: 21311.OF 2025

Between:

Vuke Vashista Akshay, Clo. Vuke Rama Murthy, Age: 19 Years. Occ: Student
R/o. H.No. 2-240/1, Kothagudem, - . ‘Primary Heaith Center,
Bayyaram,Kothapeta, Mahabubabad District, Telangana State - 507211.

...PETITIONER
AND
1. The State of Telangana, Rep. by its Principal Secretary, Medical Health and
Family Welfare Department, Secretariat Buildings, Hyderabad.

2. The Kaloji Narayana Rao University of Health. Sciences, Rep. by its Regtstrar,
Warangal, Telangana State.

...RESPONDENTS

Petition under Article 226 of the Constitution of india praying that in the
circumstances stated in the affidavit filed- therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus: Respondent No.2 wherein.the respondents have prescribed that a
candidate shali study or reside for a period of not less than four consecutive
academic years for admission into Under Graduate courses under Competent
Quota in Telangana as Local candidate as per Rule 3(a) of Telangana Medical &
Dental Cofleges Admission, (Admission. into MBBS & BDS Courses) Rules 2017
as amended vide G.0O. Ms. No.33- Health, Medical and Family Welfare (C1)
Department dated 19/07/2024 issued by the Respondent No. 1 as being violative
of Articies 14,19 and 21 of Constitution. of India(b)The Constitutional and legal
validity of Rule 3(a) of Telangana. Medical & Dental Colleges Admission,
(Admission into MBBS & BDS Courses) Rules 2017 as amended vide G.O. Ms.
No.33 Health, Medical and Family Welfare (C1) Department dated 19/07/2024
issued by the Respondent No. 1 is hereby challenged on the ground that it is
violative of Articles 14,19 and 21 of Constitution of India and the orders of the
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Division Bench of this Honourable Court in W.P. No. 2 910 of 2024 & Batch
dated 05/09/2024 and W.P. N0.21268 of 2023 & Batch 4 ited 29/08/2023 which
had become final which specifically held that the place of « tudy or residence for a
period of 4 consecutive years prior to qualifying exam do=; not have any rational
nexus and object sought to be achieved by 2017 Rules (c) declaring that the
Petitioner is a Local candidate for all the purposes of A Imission into MBBS &
BDS Courses for the Academic year 2025-26 under the 3 2gis of KNR Unlverstty
of Health Sciences, Telangana State.

1A NO: 1 OF 2025

Petition under Section 151 CPC praying that in the « ircumstances stated in
the affidavit filed in support of the petition, the High Co it may be pleased to
suspend the Rule 3(a) of Telangana Medical & Dent:| Colleges Admission,
(Admission into MBBS & BDS Courses) Rules 2017 as 3 nended vide G.0. Ms.
No0.33 Health, Medical and Family Welfare (C1) Deparirient dated 19. 07 2024
pendlng disposal of this Writ petition.

IA NQ: 2 OF 2025

Petition under Section 151 CPC praying that in the :ircumstances stated in
the affidavit filed in support of the petition, the High C it may be pleased to
direct the respondent No. 2 {o treat the petitioner as z _ocal candidate in the
Telangana State for admission into MBBS/BDS under cct ipetent Quota 2025-26
in pursuant to NEET (UG) 2025 in accordance with order ; of the Division Bench
of this Hon'ble Court in the orders of the Division Bench f this Hon'ble Court in
W.P. No. 21910 of 2024 & Batch dated 05.09.2024 and V/ P. No.21268 of 2023 &
Batch dated 29.08.2023.

‘_Counsel for the Petitioner: SRI ALLURI DIVAKAR REDDY
Counsel for the Respondent No.1: GP FOR MEDICAL, HE ALTH & FW
~ Counsel for the Respondent No.2: SRI T. SHARATH, SC :OR KNRUHS

WRIT PETITION NO: 21319 OF 202

Between:

. Putta Poojitha, C/lo. Jagannadha Rao, Age: 18 Years, Occ: Student R/o.
H.No. 13-3-209/3, 8 Ashok Nagar cotony, BFadrachalam, Bhadradri
Kothagudem District, Tetangana State - 507111.

--PETITIONER
AND

1. The State of Telangana, Rep. by tts Principal Secreta y, Medical Health and
Family Welfare Department. Secretarat Buildings, Hy lerabad.

2. The Kaloji Narayana Rao University of Health Scienc s, Rep. by its Registrar,
Warangal, Telangana State.

...RESPONDENTS



